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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 351 of 2025
In the matter of:
Akhilesh Chopra ...Applicant
VERSUS
State of Haryana and others. ... Respondents

REPLY ON BEHALF OF RESPONDENT NO. 4 BY WAY OF
AFFIDAVIT OF MANOJ KUMAR, REGIONAL OFFICER,
HARYANA STATE POLLUTION CONTROL BOARD,
AMBALA

I, the above-named deponent does hereby solemnly state and affirm as under: -

1. That the applicant has filed the present Original Application raising grievance
that private persons are filling up the pond located in Sector 7, Urban Estate,
Ambala City bearing Khasra No. 260, 261, 266, 302/2, 303/2, 331, 333 to 349.
The petitioner has also alleged that if the said pond, having an area of 32.69
acres, is filled up, it would lead to severe flooding in Sector-7 during the
upcoming rainy season, thereby posing a threat to the safety and property of
the residents.

2. That the deponent is posted as Regional Officer, Haryana State Pollution
Control Board, Ambala, and is competent to file the present reply on behalf of
answering respondent.

3. That the answering respondent has jurisdiction to grant Consent to Establish
and Consent to Operate under the Water (Prevention and Control of Pollution)
Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 for the

m;%{\red under Consent Management Policy Order and has no role in
A\
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that a meeting was held under chairmanship of the Deputy Commissioner,
Ambala on 10.03.2026 to discuss the issue of alleged pond. Copy of minutes of

meeting held on 10.03.2026 is enclosed herewith as Annexure-R/1.

In view of the above, it is most respectfully submitted that the present
reply may be taken on record and this OA may kindly be dismissed qua the
answering respondent as no cause of action arises against the answering

respondent.

VERIFICATION

Verified at A~47~ on this 24st day of April, 2026 that the contents of the above
affidavit are true and correct to my knowledge and belief and are based on

information derived from official records. No part of it is false and nothing

%icer

Ambala Region, HSPCB

material has been concealed therefrom.
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